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Mr. Speaker: Yes. I agree th a t it 
should state tha t it was in respect of 
Shri K. D. M alaviya tha t tha t s tate ­
m ent was made.
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Mr. Speaker: T hat is not required 
here.

12.06 hrs.

PAPERS LAID ON THE TABLE

Indian Tourism Corporation Amal­
gamation Order

The Minister of Law (Shri G. S. 
Pathak): I beg to lay on the Table 
a copy of the  Indian Tourism C orpora­
tion Amalgamation Order, 1966, pub­
lished in Notification No. S.O. 2852 in 
Gazette of India dated the 1st Octo­

ber, 1966, under sub-section (6) of 
section 396 of the Companies Act» 
1956. [Placed in Library. See No. 
LT-7365/66].

Statement re Chief Minister’s Con­
ference

The Minister of Food, Agriculture^ 
Community Development and Co­
operation (Shri C. Subramaniam): I
beg to lay on the Table a statem ent 
regarding the conclusions reaches at 
the Chief M inisters’ Conference, held 
in New Delhi on the 16th November, 
1966. [PUiced in Library. See No. 
LT-7366/66].

Notifications under Essential Com­
modities Act 

The Minister of State in the Minis­
try of Food, Agriculture, Community 
Developmeut and Cooperation (Shri 
Govinda Menon): I beg to lay on the 
Table a copy each of the following 
Notifications under sub-section (6) of 
section 3 of the Essential Commodi­
ties Act, 1955: —

(1) The M adhya Pradesh Rice 
Procurem ent (Levy) Second 
Am endment Order, 1966  ̂ pub­
lished in Notification No. 
G.S.R. 1725 in  G azette of 
India dated the 8th Novem­
ber, 1966.

(2) The Roller Mills W heat P ro­
ducts (Price Control) Am end­
m ent Order, 1966, published 
in Notification No. G.S.R. 
1757 in Gazette of India dated 
the 10th November, 1966.

(3) The Delhi Roller Mills 
W heat Products (Ex-m ill 
and Retail) Price Control 
Amendment Order, 1966, pub­
lished in Notification No.
G.S.R; 1758 in Gazette of 
India dated the 10th Novem­
ber, 1966.

[Placed in Library, See No. LT- 
7367/66].

Notification under Companies Act 
The Minister of State In the Minis­

try of Law (Shri C. R. Fattabhl 
Raman): I beg to lay on the Table a




